Cenirai Administrative Tribunal
Principat Bench
-
G.A. No. 1104 of 20063
New Deihi, dated this the 2rd May, 2001
HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HONTBLE DR. A. VEDAVALLI, MEMBER (J)
1. Shri Nooruddin Ashraf,
S/0 iate Bhri Saved Ayub Ashrafi
2. Shri K.K. Frasad,
5/0 iate Shri Durga Frasad
3 Shri V.K. Chawia,
S5/0 itate Shri +.C. Chawia
4. -Shri Dharinder Kumar
5/o late Shri R_.M. Lal
5. Shri A.P. Singh
' 8fo Shri Keshari Prasad
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&. Shri Vi jay Rumar .
S/o iate Shri Gopi fNatih
7. Shri R.K. Sahni,
80 tate Shri M.R. Sahni
8 Shri S.K. PFatei,
Sfo Shrt K.D. Fatefd
g Shri A.K. PFuri,
S/0 iate Shri Madarn Wohan Furi
1G. Shri A.M. Chand,
S/0 Shri isamac Chand
'. d A . - = —~ a3
- i1, Shri G.rF. Sharma
- S$fo iate Shri S.N. Sharma
. . : . o :
E Ail are working as Dairy SUupsrvi:sors
irr Delth; Milk Scheme, New Dslihi .. Appilicanis

{By Advocate: Shri 5.C. Luilbra}

Versus
1 Union of india throwugh
the Sscretary,
Ministry of #gricuiiure,
Dept. of Animal Husbamdry & Dairying,
Krishi Bhawan,
New Deihs.
2. Generail danager,

Delhi Milk Schesms,
West Patei Hagar, '

. avitniel — 3 3
New Deih:i~1300068. .. Respondenis
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S.R. _ADIGE, VC (A)

Applicanis seek a dirsction to Respondents

o)

io

take a decision on ihe impiemsaniation of ACF  Schems

within a spscified time frame and for a further

direction +{o dispose of their represeniations dated

16.7.2000, 1.11.2000, 16.12.2000 and 258.12.2000 by a
reascned and speaking order.

2. We have heard Shri 8.C. Luthra for
applicants.

3. 3hri  bLuthra has drawn our attention 1io
rara 4.10 of the 0.A. in which he siates that a
reference has beem made by Respondent fo.Z2 to
Respondent No.1 on 23.%0.88 reconmending appi ication
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o7 ACP Scheme 10 apprsicanis ON wWNIcHh N0 gscision has

been reportediy taken and the appiicant’s aforesaid

representations have not besn disposed of as yei

by
Respondentis.

4. if ihese subnmissions are corrsct we
dispose of this 0.A. at ihis prai iminary stags with
a dirsctson {o Respondenis to take a decision om the
reference said to have bzen mads by Respondent No.2
to FRespondent No.i on 23.10.88 and also dispose of
applicants’. aforesaid representations Dy means of
deta ied, spesk ing and reasoned ordsr as
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expeditiousiy as possible and prefesraopiy wilnin thirse
months from the date of recsipi of this order under

intimation to applicanis.

if any Grisvance still
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survivas it will be apen to applicants to agitaie the
same through original proceesdings in acoordance with

taw, if =0 advised. No cosis.
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5. tet a copy of this O.A.
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{Or. A. Vedavaiiil {S§.R. Adigs
tember (J) Vice Chairman (A)

karthik



